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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, the concerned Minister is absent. This
is not fair. The Private Members? Business is also having same importance like the
Government Business. None of the concerned Ministers of the Ministry of Civil
Aviation are present in the House. This is not fair.
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SHRI N. K. PREMACHANDRAN: No other Minister has also been entrusted with the
responsibility. Nothing is there. The Speaker has no intimation or information. This
is a grave mistake on the part of the Minister. The Private Members? Business is
having equal importance like that of the Government Business.
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SHRI N. K. PREMACHANDRAN: No, we are not raising any objection. He will move
the Resolution. Was intimation given to the hon. Speaker that the concerned
Minister will not be present? This is the first Private Members? Resolution coming
before the House and the concerned Minister is absent. The Cabinet Ministers
present are not responding, and the response is coming from Mr. Nishikant Dubey.



Let the Government say it. You are also equal to us. We are all private Members. Let
the Government say. The Government is not speaking anything. The Government is
silent on this matter. How can Nishikant Dubey ji speak? How can he respond to it?
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